BEFORAE THE CINTRAL ADMINISTRATIVE TRISUNAL

AT AHMEDABAD.

Application No. 61 _ ef 1986,

=

SeCoModl,
6= Junction Flet,
Rajkets e+ sApplicant.

versus

1. Unien of India
e General Manager,
wstern Railwy,
Church Gate ,Bombaye.

2. Tae Divisienal Ceumercial
superintendent, ke taiCempound,
western Railway, RAJKOT.

e.siesSpendents.

-: Order :-
lTee Heard the advecates.It was supmitted on selBlf
et the Responuent that as per the present Rules and
Orders,tt wes not necessary to supply to the
delingquent the copy eof the Inquiry Ofticer's Repert.
It was alse submitted that there is ne necessity te
issue netice te thne delinguent apout the quantum
ef penalty.In my view,these matters will nave {ode
gone in to details at the time of final heariag.

However ,it will be in the interests ot all cencerned,

it pefore finalising ingquiry,the delinguent is
furnished with the copy et the repert.This weuld

enable the deLmquent te make his ewa supmissions
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]

pefere tne cempetent autherity as te way the report

sheuld net be accepted.In the given case ,Discipl inary

Autherity may accept these submissiens and may drep

the proceedings.In other case,Disciplinary Autherity

may reject the submissiens and proceed further.
/%~Cgﬁpéuum;¢7'ﬂa

Hewever 231 is required tede given te the delinguent
/\

to make his submissiens abeut incorréctness e¢i tae

report-Iﬂ nis peckground,sy way of interim reliset,
I had already directed en 19.2.36 net to proceed
further with the ingquiry without supplying copy ef
the Inquiry Ofticer's Repert te the applicant and
witnout giviamg eppertunity te tne applicant to sShow

cause against it.This order was passed on 192480,

However,the erder was served om the Respendents en
o268 =nd in the intervening peried,the -
Disciplinary Autherity had issued dis-}ssal order
witheut ebeying the un-cemmunicated erder dt;19e2456.
It seems that this situatien arese because that
order dt; 19.2¢86 had not reached the destinatiem.
Hewever there shneuld me prejudice to applicante
Hence,I direct that disaissal erder dt, 21.2486

o
sheuld net se given eftscti®® and that Disciplinary
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Authority sheuld start atresh after supplyimg cepy

of the Inquiry Ofticer's Repert to the applicant and

atter giving eppertunity to the applicant to shew

cause % against that repert.In view of the above eraer,

be/v—7

taere is no questien of applicant met in service and he
7

sheuld ke pErmitted to resume duty.

dt-; 7-3019%0 :/;7%7(,{//\';//

( B.C n'\f.‘P{DGILo \.f'o;:o)
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0.A. No,183/86

QORAM : ( 1) Hon'ble Mr, P.H. Trivedi (Vice Ohairﬂ?n)
(2) Hon'ble Mr. P.M. Joshi ( Julicial Memiir)

The learned counsels for the parties are present. MNr.
Thakkar learned counsel for the applicant seeks sometime
for reconsideration before further proceeding in the

matter. The case is therefore adjourned to 13th August
1986. b
o

( P.H, PRIVEDI )

J.Mc 3 IV. Co
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CORAM ¢ (1) Hon'ble Mr. PJM. Trivedi (Vice Chairman)

(2) Hon'ble Mr. PJ%,Joshi (Judicial ' ember)
Neither the applicent nor his advocate is present. Mr. DJM. Thaklar
the learned counsel for the applicant, however has pessed a note seeking
permission to retire from the a“ove matter. It is not reverled from the sai
note uwhether the applicant has been apprised abaut the consenuences
of his (Mr.Thakkar) retirement from the matter. In any manner a cetzifed order

has been passec by the Tribunal on 7/3/86, whereby grievances have

been substantially resolved. The Enguiry Officer, has been directed
£

o
[]

the final order after hearing the applicant. In casg, t

o

pass N
pplicant has any further grievence regarding the final order, if passed,
by the enguiry officer or the competent authority, he will have a
fresh cause of action to approach the Tribunal, In the meantime, when
no further point requires to be cecicded by the Tribunal, the application,

stancs disposed off with no orcder as to costs,

[N

( PH.TRIVEDI )

VICE CHAIRMAN



